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' ASSAM ACT NO IV OF 1996 '
(Received the Assent of the Governor on 26th March 1996)
THEASSAM CLASS!CAL INSTITUTIONS (SANSKRIT
-AND PALI-PRAKRIT) (PROVINCIALISATION)
: ACT, 1996
- AN
ACT

- to provide for provincialisation of services of teaching
and non-teaching staff of classical (Sanskrit and Pali-Prakrit
Institutions and the Assamn Sanskrit Board in the State of
Assam

Preamble. Whereas it is expedient to provide for provin-
cialisation of services of teaching and non-teaching
staff of Classicial (Sanskrit and Pali-Prakrit) Ins-
titutions for its improvement and for better
management and control of such Education in the
State of Assam.

It is hereby enacted in the Forty-seventh
' Year of the Republic of India as follows :—

Shott title. 1. (1) This Act may be called the
Cxentant Assam Classical 'Institutions (Sanskrit and Pali-
ment. Prakrit) (Provincialisation) Act, 1996.

(2) It extends to the whole of Assam.

-(3) It shall be deemed to have come into force
on such date on which the Assam Classical
- Institutions (Sanskrit and Pali-Prakrit)
(Provincialisation) Ordinance, 1995 came

Bk into force. , o e
cooniRes 9. In this Act, unless the context other-
wise requires: :

(a) “appointed day” in relation to the provi-
sions of section 3 means the date on
which the Assam Classical Institutions
(Sanskrit and Pali-Prakrit) (Provincialisa-
tion) Ordinance, 1995 came into
force and in ‘relation to sec-
tion 7, the date from which
the service of the employees of an eligible
institution are provincialised under the
provisions of this Act;

(b) “Chairman? means the Chairman of the
Board appointed by the Government of
Assam in Education Department;
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(c) “Classmal Instltutmns” means the up-
graded Sanskrit and Pali-prakrit Tols in
Assam mcludmg Nalban Sansknt Col-
lege;

(d) “Employee’” means a person in the teach-
inf or. non-teaching employment in a

Classical ., Institution or Assam Sanskrit

- Board working against a regular

sanctioned post as per standard staffing

pattern and whose appointment has been

approved by the Deputy. D1rectar of
Sanskrit Education, Assam;

(e) “existing employee” means an employee
who is on the appointed day in the regu-
lar pay roll, employed against regular
sanction as per standard staffing pattern
and whose appointment has been approv-

» ed by the Deputy Director of Sanskrit
: Education, Assam.
) "Govefrmng Body/Managing. Committee”
: in relation to Nalbari Sanskrit College

means the Governing Body and in rela-
tion_ to other Classical Inmstitutions means

the Managing Committee as constituted by
the Government :

(g) “Government’’means the Government of Assam ;

(h) “Institution” means a Classical Institution or
thp Assam_Sanskrit -Beard;

(i) “Official Gazette” means. the -Official Gazette
of the Government of Assam, namely the
Assam Gazetie.

(3) “Prescribed” means prescribed by rules made
under this Act;

(k) “Provmcxahsatmn means takmg over the
liabilities for payment of salaries including
dearness allowance, medical relief and such
other allowances as admissible to the Govern-
mcnt servants of similar category and gratuity,
pension, leave encashment, etc., as admissible
under the existing rules to the Government ser-
vants serving under the Government of Assam ;

(1) “Sanskrit Board” means the board constituted

E by the Government of Assam in Education
Dcpartment

-
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Employees

to the Gover-

nment ser+
ants.

Superannua-
tion and pen-

sion, etc.

{m) “Secretary”’ means the Deputy Director of
Sanskrit Education, Assam who shall be the
Ex-Officio Secretary tothe Sanskrit Board.

Subject to the provisions of Articles 30 and
309 of the Constitution of India, all employees
of upgraded Sanskrit and Pali-Prakrit Tols,
Nalbari Sanskrit College or Assam Sanskrit
Board cevercd by deficit scheme of grants-in-aid
under Government of Assam shall'be deemed
to have become the employees of the Govern-
ment on and from the appeinted day on the
following terms and conditions, namely :—

(a) all rules including service rules and rulescf con-

duct and discipline, which are applicable to the

- Government servants of corresponding grade,
similarly placed, shall be applicable to all
- employees of the Classical Institutions and
Assam Sanskrit Board;

(b) all employees shall be entitled to such emolu-
ments as salary and allowances, etc., as admissi-
bleto- them: =~

Provided that, no employee shall get as emc-
luments any amount which is less than the amount he
was lawfully getting immediately before the appointed
day ; e

(c) services of all employees shail be encadred
in appropriate cadres in accordance with the rules
as may be prescribed by the Government for this

purpose ;

(d) the inter-se-semiority ofthé employees of a

cadre or class shall be determined on the basis of

the rules as may be prescribed by the Government,

4, (1) Notwithstanding anything contained in the
proceeding scction, all employees other than
Grade IV employees of Classical  Ipstitu-
tions or Assam Sanskrit Board coming
within the purview of this Act  shall,
on attaining the age of 58 years, go on
superannuation, and the Grade IV emplo-
vees shall go on superannuation on
attaining the ‘age of 60 years,

*
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(2) All employees eligible to go on superannu-
ation under sub-section (1) shall be eligible
to pension or gratuity or both inaccor-
dance with the pension rules applicable to
Government servants of equivalent rank
subject, however, to the condition that for
the pensionery beneﬁts of the employees.
wliose services are provincialised under the

_ provisions of this Act, the serviccs of any
Such employees sho 1l be counted —

(a) in case such employee has joined the Insti-
tution subsequent to the date of this Insti-
tution receiving the grant under ad-hcc
system of grants-in-aid, from the date of his
joining the service on regular appointment
in the Ingtitution receiving grants under

- ad-hoc system of gxantsnln -aid ; or

(b) in case”such employee had _]omed the
institution on regular ' appointment prior
to the institution receiving grant under
the ad-hoc system of - grants-in-aid. from
the date of this institution receiving grant
under ad-hoc system of grants-in-aid.

(3) Any existing employece other than' the

i

Grade IV employee who does mot intend .
to go on superannuation on attaining the

age of 58 years shall have the option to
continue the upto the cempletion of the
age of 60 years under the same terms and

conditions, which were applicable to him

1mmedlately before the date of provin-
cialisation.

Such existing employees other than a Grade IV
employee who does not intend to go on supera-
nnuation on attaining the age 58 wyears but wants
to continue till the completxon of 60 years shall

intimate the same in writing to the Deputy Director

of Sanskrit Education, Assam within a period —
{a) Which shall be 3 months from tke date

of publication of the Assam classical Institutions

(Sanskrit and Pali-Prakrit) (Provincialisation) Ordina.

nce, 1995 in the Official Gazette in case of any institu-.

tions . whose - employees services are provincialised
with effect from the date of - commencement of the
Assam Classical Institutions (Sanskrit and Pali-Prakrit)
(Previncialisation) Ordinance, 1995 under the provi-
sions of section 3 ;
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{b) Which shall be 3 months from the date
~of provincialisation in case of any institution whose
employees services are provincialised under the
provision of section 7 : :

Provided that in the absence of any such inti-
mation in writing, every existing employee, other
than the Grade IV employees shall be deemed to
have opted for going on superannuation on attain-
ing the age of 58 years.

Government

to take over 9. (1) With effect from the appointed day, the admi-
wnstitutions ‘nistration management and control of all
and employ=- 1 e £ all institat —th .

e o employees of all imstitutions, the services

of whose employees are provincialised under

the provisions of secticn 3 or section 7,

as the case may be, shall vest in the Go-
vernment and the HManaging Committee or

the Governing Body, as the case may be, o
of such institutions shall exercise such func-
tions as may be specified by the Govern-
ment or under the rules made under this
Act, until such Managing Commi-
ttec or the Governing Bedy, as the case
may be, is either reconstituted or replaced
under the rules prescribed.

(2) The selection for recruitment to any post
teaching er non-teaching in the Classical
Institution except the post of Principal
and/or Pradhan Adhyapaka shall be made
by Selection Board which shall be con-
stituted by the President of the Managing

. Committee or the Governing Body as the
case may be, of the Classical Institution
as stated below :- ‘

(i) President of the Goveraing Body/—Chairman
Managing Committee of th :
Classical Institution. s :

(ii) Principal/Pradhan Adhyapaka—  Member-

% Secretary
(iii) Two academiciansto be selected— MemberS
by the Governing Body/Managing
Committee.

-
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(iv) Two members to be selected by— Members
Governing Body/Managing Com-
mittee from amongst the Gover-
ning Bedy/Managing Committee.

(v) One represcntative to be nomi-— Member
nated by the Deputy Director
~of Sanskrit Education, Assam.

(3) The selectien for appointment to the post 0
Principal/Pradhan Adhyapaka shall be made
by State Selection Board which shall be
constituted by thc Government as stated
below : — :

(i) Chairman, Assam Sanskrit Board—Chairman

- (ii) Deputy Director of Sanskrit— Member- -
Education, Assam. Secretary

' (iii) One Scholar of Sanskrit to be — HMember
nominated by the Deputy Director

» of Sanskrit Education, Assam.

(iv) One expert from secular subject — Members
to be nominated by the Deputy

~ Director of Sanskrit Education,
Assam.

(v) One Senicrmost.Principal/Pradhan — Member
Adhyapaka to be ncminated by

- the Deputy Director of Sanskrit
Education, Assam.

: (vi) Two members from the™Assam— vembers
Sangkrit - Board. v

‘swits ‘and 6. No suit, prosecution or other legal procee-

Procecdings. ding shall be filed for anything dcne in good faith
under this Act except with- the previous
sanction of the Government.

Provificialisas 7. The Government may, by notification in

tion of ‘newthe Official Gazectte, provincialise on the same

Classical . terms and conditions ‘as provided in sections 3 and

4 of this Act ‘the services of the employees
- of ‘the Classical ‘Institution which may be recognised
after this ‘Act has ‘come into force.

Pover to 8./(1) The Government may, by notification in the

make rules grcial Gazette make rules for carrying out the

provisions of this Act. :
(2) Every rules made under this section
shall, as soon as may be after they
are made, be laid before the Assam
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Legislative Assembly, while it 1is .in
session, for a total period of not less
than fourteen days which may be com-
prised in one session or two or more
successive sessions, and before the exp-
iry of the sessien in which it is so
laid or the session immediately follow-
ing the Assam Legislative Assembly
agree that the rules should not be
made, the rules shall thereafter have
effect only in such modified form of
be of no effect, as the case may be;
so, however that any such modifica-
tion or annulment . shall be without
prejidice to the validity of anything
previously done under that. rules.
Power of 9. (1) If auy difficulty arises in the interpreta-
ifferpret. - tion: of any provisions of this Act the interpre-
removal  of tation of the Governwent shall be final. ‘
difficulty (2) If any difficulty -arises in giving effect
- . to the provisions of this ACt - the
Governcr may by order do anything
not inconsistant with the provisions,
of this = Act which appear to him
to be necessary or expedient for the
purpose of removing the difficulty.
(3) Every order made under sub- section

(2) shall be laid before the Assam

Legislative Assembly in the mann er laid
Vesting of down in sub-section (2) of section 8.
jand build- 10. The land, buildings or any ether property
nge and  owned by the Glasical Institutions whose employees,
bertice. . services are provincialised as per the provisions o
this Act shall continue to be owned by the
respective Institution after such provincialisation.

s%:g’rfal and 1], (1) The Assam Classical Institutions I%fdin?ﬂce
= (Sanskrit and Pali-Prakrit) (Provincialisation) ‘966 °

Ordinance, 1996 is hereby repealed. >
(2) Notwithstanding such repeal anything dome
or any action taken under the Ordinance
so repealed shall be deemed to have been
dorie or taken under the corresponding

provisions of this Act, ’

M. K. DEKA,
' ijc. -Secy:

to the Govt. of Assam. Legislative Deptt.
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